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Times of India 

Fake encounter? Footage & call records to unravel truth 

https://timesofindia.indiatimes.com/city/delhi/fake-encounter-footage-call-records-to-

unravel-truth/articleshow/110812831.cms 

NEW DELHI: In what could help unravel the truth behind the death of a 24-year-old man 

in a "fake encounter" by the counter intelligence unit of Special Cell, the National Human 

Rights Commission (NHRC) is learnt to have sought the police vehicle logs and the 

wireless log besides the call details records and mobile location history of the deceased 

from Delhi Police. 

The man, Ajay, was killed around midnight on the night of May 16-17 at an isolated stretch 

near Rohini in north-west Delhi. A magisterial inquiry besides a probe by another unit of 

Delhi Police is being conducted into the matter. 

The investigation into the killing, sources said, will need to focus on obtaining and 

analysing the footage from toll plazas at Delhi's borders besides from the approach roads 

leading to the spot. "It will help rule out claims that he was brought from outside and killed 

in cold blood," said an officer. There are allegations that Ajay was abducted by the cops 

in plain clothes from Mount Abu in Rajasthan and shot dead in Delhi at midnight. 

The probe currently relies upon there crucial factors - ballistic, forensic and fingerprint 

reports. It is suspected that Ajay was shot twice - once in the lower back and the second 

time on the right side of chest. 

"The diagram of entry and exit wounds will be corroborated with other details like the 

result of the forensic examination of 'hand wash' of the deceased which will clarify if there 

was gunpowder on the hands of the deceased. Similarly, the report of fingerprints experts 

on a match on prints on the deceased's pistol seized from the spot and his hand will reveal 

if he was indeed holding the gun," said a source. Interestingly, in this case, both police 

and Ajay have apparently used 9mm pistols. 

 

"NHRC has already sought the site plan of the scene of occurrence and the details of the 

position of policemen and Ajay during the encounter. The ballistic report will clarify if the 

angle of shooting and the nature of bullet wounds corroborate," said an officer. 

 

The probe team will also carry out the technical and mechanical examination of the 

vehicles involved in the encounter and submit a report. According to police's initial 

information to the control room, a Honda City car with registration number T012U*, 

believed to be of Ajay, was found at the scene. The police's Scorpio SUV with registration 

number DL 1 CAD 034* was found in damaged condition with "bullet marks on the front 

wind shield" and broken glass on the side window. 
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The case is currently being probed by cops from the outer-north district but is likely to be 

handed over to Crime Branch for further investigation, sources said. 

 

If the family insists, CBI and Delhi High Court could also intervene. The statements of 

senior cops from Special Cell, including DCPs Pratiksha Godara and Manishi Chandra, 

may be recorded too. It will be ascertained if the encounter or the departure of policemen 

had their permission. 

ged India is the second biggest threat to democracy after China. The report claimed India 

is interfering in Canadian democratic processes and institutions, including "through the 

targeting of Canadian politicians, ethnic media and Indo-Canadian ethnocultural 

communities." 

According to CBC News, the report says that while India's foreign interference efforts are 

not as widespread as those of China, they are "of significant concern." 

"India seeks to cultivate relationships with a variety of witting and unwitting individuals 

across Canadian society with the intent of inappropriately exerting India's influence 

across all orders of govt, particularly to stifle or discredit criticism of the Govt ," says the 

report. 
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The New Indian Express 

Kerala: Victim of red tape, forgery for over 35 years, Sadanandan sees ray of hope 

In 2018, the National Human Rights Commission (NHRC) had ordered the state chief 

secretary to pay a compensation of Rs 18 lakh for bureaucratic laxity in denying him the 

loan. 

https://www.newindianexpress.com/states/kerala/2024/Jun/09/kerala-victim-of-red-tape-

forgery-for-over-35-years-sadanandan-sees-ray-of-hope 

ALAPPUZHA: Justice delayed is justice denied. Take the previously documented case of 

N Sadanandan, an elderly farm worker knocking on the doors of justice for over three-

and-a-half decades and was earlier this month accorded some relief. 

On June 4, the 73-year-old, who suffers from osteoporosis and struggles even to walk, 

received a notice asking him to appear before the Alappuzha deputy collector on June 12 

with documents to prove that officials had colluded to deny him a self-employment loan. 

In 2018, the National Human Rights Commission (NHRC) had ordered the state chief 

secretary to pay a compensation of Rs 18 lakh for bureaucratic laxity in denying him the 

loan. But official apathy further ensured that the file remained buried for years. 

Sadanandan, who hails from Cheppad, applied for the Rs 1 lakh loan with the 

Kayamkulam employment office in June 1988. The Cheppad village officer buried his 

application in red tape for four years. Later, the official submitted a report to the district 

collector that said Sadanandan has an annual income of Rs 2,400 and the collector 

cleared his application. However, the employment officer put the order on hold for two 

years and produced a fake income certificate that showed that Sadanandan was ineligible 

for the loan. As part of his fight for justice, the agriculture worker approached many 

officials, including the prime minister’s office (PMO). In 2011, the Kerala State Human 

Rights Commission (KSHRC) ordered that Rs 25,000 be immediately paid to the 

petitioner.  

“Sadanandan represents the general public who are forced to wander government offices 

in search of justice. A farm labourer’s relentless fight against the bureaucracy was 

relevant in the period of the implementation of the Right to Service Act,” an order issued 

by commission chairman N Natarajan said. “I even submitted memoranda to the 

Legislative Petitions Committee and People’s Union for Social Justice pointing out the 

failures on the part of officialdom,” recounts Sadanandan, who had studied till 10th grade. 

“In 2011, the KSHRC directed the payment of Rs 25,000 as reasonable compensation. 

Two years later, I filed a petition with the NHRC, which sought a report from the state 

chief secretary and issued an order to allot Rs 200 per day for 25 years and six months, 

which amounted to Rs 18,61,500. However, the chief secretary submitted that Rs 200 

was my monthly income and those with a monthly income of above Rs 50 are not eligible 

for loan under the government’s self-employment scheme,” says Sadanandan. 
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LatestLY 

Congress Passes Resolution to Make Rahul Gandhi Leader Of Opposition in Lok 

Sabha: What is LoP? What Are the Privileges Associated With the Post? All You 

Need to Know 

he extended Congress Working Committee (CWC), the highest executive forum of the 

party, unanimously passed a resolution on Saturday to appoint former chief Rahul Gandhi 

as the Leader of the Opposition in the Lok Sabha. 

https://www.latestly.com/india/news/congress-passes-resolution-to-make-rahul-gandhi-

leader-of-opposition-in-lok-sabha-what-is-lop-what-are-the-privileges-associated-with-

the-post-all-you-need-to-know-6023711.html 

New Delhi, June 8: The extended Congress Working Committee (CWC), the highest 

executive forum of the party, unanimously passed a resolution on Saturday to appoint 

former chief Rahul Gandhi as the Leader of the Opposition in the Lok Sabha. 

Rahul Gandhi won the Lok Sabha elections from Raebareli in Uttar Pradesh and 

Wayanad in Kerala. After the Lok Sabha Polls , the Congress has emerged as the second-

largest party in the election and improved its tally to 99, from 52 in the 2019 Lok Sabha 

poll. CWC Meeting: Congress Working Committee Passes Resolution To Appoint Rahul 

Gandhi As LoP in Lok Sabha, Say Sources.  

What is Leader of Opposition? 

The Leader of Opposition is a pivotal figure in a parliamentary democracy, serving as a 

counterbalance to the ruling party. This role involves scrutinising government policies, 

providing alternative viewpoints, and ensuring the accountability of the ruling party. In 

India, the LoP is also a member of key committees that influence crucial appointments, 

including the selection committees for the Chief Vigilance Commissioner, Chief 

Information Commissioner, and the National Human Rights Commission, among 

others. Sonia Gandhi Re-Elected As Chairperson of Congress Parliamentary Party 

(Watch Videos). 

Privileges and Benefits 

The LoP enjoys several privileges, similar to those of a Cabinet minister. These include 

a salary, official residence, and other allowances. The LoP also receives office staff and 

facilities to aid in their legislative and administrative duties. The position is crucial not just 

for the perks it offers but for the strategic advantage it provides in steering the opposition’s 

agenda and maintaining a check on the executive branch. 

The Push for Rahul Gandhi 

Rahul Gandhi's potential elevation to the LoP position comes at a critical juncture. The 

Congress party believes that his leadership can revitalise the opposition and present a 

formidable challenge to the ruling Bharatiya Janata Party (BJP). Gandhi’s experience and 
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stature within the Congress party make him a natural choice for this role. His appointment 

would signal a strong commitment by the Congress to hold the government accountable 

and to present a cohesive and effective opposition. 

The Congress party’s push for Gandhi’s appointment is also a response to the need for 

a united and vocal opposition. Given the complexities of the current political landscape, 

having a leader of Gandhi's caliber in the LoP position is seen as essential for effective 

governance and democracy. 

In conclusion, Rahul Gandhi’s potential appointment as the Leader of Opposition in the 

Lok Sabha is a strategic move by the Congress party to strengthen its role and influence 

in Parliament. This position not only comes with significant privileges but also carries the 

weight of ensuring a balanced and accountable government. 

(The above story first appeared on LatestLY on Jun 08, 2024 09:17 PM IST. For more 

news and updates on politics, world, sports, entertainment and lifestyle, log on to our 

website latestly.com). 
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Adda247 

NHRC takes serious cognizance of ‘Nata Pratha’ 

The National Human Rights Commission (NHRC) has issued a notice to four states- Uttar 

Pradesh, Madhya Pradesh, Rajasthan, and Gujarat. 

https://currentaffairs.adda247.com/nhrc-takes-serious-cognizance-of-nata-pratha/ 

The National Human Rights Commission (NHRC) has issued a notice to four states- Uttar 

Pradesh, Madhya Pradesh, Rajasthan, and Gujarat. This notice follows a 2020 case in 

which a father sold his daughter for 2.5 lakhs and later filed a complaint with the 

commission upon discovering her dead body. 

About 2020 case 

In this case The Commission’s directions come following its intervention in a complaint 

dated July 15, 2020, by the father of a minor girl who claimed that the child was 

allegedly kidnapped from Rajasthan’s Salamgarh area, in district Pratapgrah. Her body 

was found in Danpur, in the district of Banswada. 

“The Commission through its Investigation Division conducted a spot inquiry. It was found 

that the father himself sold her as part of a marriage deal to a man for ₹2.5 lakh. As part 

of the ‘Nata Pratha’ deal signed by their families and witnessed by villagers on July 11, 

2019, the groom paid ₹60,000 and the remaining amount was to be paid by January 10, 

2020,” 

The commission further noted that when the groom failed to pay the remaining amount 

within the stipulated time, the father brought his daughter back and fixed her ‘Nata’ with 

another man for ₹32,000. The girl objected to this and went to live with her earlier husband 

at Gagarwa. She also complained to the Banswada SP, alleging that her father was an 

alcoholic and had made several attempts to fix her ‘Nata’ against her will with many boys 

to earn money and that he had also threatened to kill her. The police failed to take any 

action on her complaint, and she poisoned herself on June 16, 2020 

NHRC Enquiry 

The NHRC enquiry revealed that the father had filed the complaint in the Commission 

alleging the kidnapping and murder of his daughter to save himself from any action on 

the police complaint filed by her against him. The Investigation Division suggested legal 

action against the father of the girl for selling her minor daughter and action against the 

police personnel of Danpur for their inaction on the girl’s complaint. The NHRC spot 

enquiry team also suggested that the State Government should enact a law to stop 

the social evil of ‘Nata Pratha’. 

Thereafter on 23rd January, 2020, the Commission deputed its Special Rapporteur to 

make an exhaustive enquiry into the matter of selling girls in Rajasthan. He also 

suggested the urgent need to address this social evil by multifaceted strategy as it violated 
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basic human rights. The Commission referred the matter to the Research Division also to 

suggest the measures in this regard. 

Research Wing Observation 

The Research wing observed that the ‘Nata Pratha’ is comparable to modern forms of 

prostitution. Among various measures, it suggested that besides enacting a law, the 

individuals involved in forcing women to go for ‘Nata Pratha’ must be prosecuted under 

laws relating to human trafficking and for selling the minor girls under the relevant 

provision of the POCSO Act to check this menace. It also suggested setting up a board 

or a group at the village level to register the cases of ‘Nata Pratha’ in addition to building 

awareness and providing education and employment to improve the economic and social 

status of girls and women. 

Brief About NHRC 

The National Human Rights Commission of India (abbreviated as NHRC) is a statutory 

body statutory body constituted on 12 October 1993 under the Protection of Human 

Rights Ordinance of 28 September 1993. It was given a statutory basis by the Protection 

of Human Rights Act, 1993 (PHRA). The NHRC is responsible for the protection and 

promotion of human rights, defined by the act as “Rights Relating To Life, liberty, equality 

and dignity of the individual guaranteed by the constitution or embodied in the 

international covenants and enforceable by courts in India” 
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Adda247 

नाट प्रथा: एक सामाजिक अजिशाप के खिलाफ NHRC की पहल 

https://hindicurrentaffairs.adda247.com/nhrc-takes-serious-cognizance-of-nata-pratha/ 

राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने चार राज्ोों- उत्तर प्रदेश, मध्य प्रदेश, राजस्थान और गुजरात को 

नोधिस जारी धकया है। यह नोधिस 2020 के एक मामले का अनुसरण करता है धजसमें एक धिता ने अिनी 

बेिी को 2.5 लाख में बेच धदया और बाद में उसकी मौत की सूचना धमलने िर उन्ोोंने आयोग में धशकायत 

दजज की थी। 

इस मामले में आयोग के धनदेश एक नाबाधलग लड़की के धिता द्वारा 15 जुलाई, 2020 को एक धशकायत में 

हस्तके्षि के बाद आए हैं, धजसमें दावा धकया गया था धक राजस्थान के प्रतािगढ़ धजले के सलामगढ़ इलाके 

से बच्ची का कधथत तौर िर अिहरण कर धलया गया था। उसका शव बाोंसवाड़ा धजले के दानिुर में धमला था। 

बयान में कहा गया है, ”आयोग ने अिने जाोंच धवभाग के माध्यम से मौके िर जाोंच की। यह िाया गया धक 

धिता ने खुद उसे शादी के सौदे के धहसे्स के रूि में एक व्यक्ति को ₹2.5 लाख में बेच धदया। उनके िररवारोों 

द्वारा हस्ताक्षररत और 11 जुलाई, 2019 को ग्रामीणोों द्वारा देखे गए ‘नाि प्रथा’ सौदे के धहसे्स के रूि में, दूले्ह 

ने 60,000 रुिये का भुगतान धकया और शेष राधश का भुगतान 10 जनवरी, 2020 तक धकया जाना था। 

आयोग ने आगे कहा धक जब दूल्हा धनिाजररत समय के भीतर बची हुई राधश का भुगतान करने में सफल नही ों 

रहा, तो धिता अिनी बेिी को वािस ले आया और 32,000 रुिये में धकसी अन्य व्यक्ति के साथ उसकी 

‘नािा’ तय की। लड़की ने इस िर आिधत्त जताई और अिने िहले िधत के साथ गगरवा में रहने चली गई। 

उसने बाोंसवाड़ा के एसिी से भी धशकायत की, धजसमें आरोि लगाया गया धक उसके धिता एक शराबी थे 

और िैसे कमाने के धलए कई लड़कोों के साथ उसकी ‘नािा’ को ठीक करने के कई प्रयास धकए थे और 

उन्ोोंने उसे जान से मारने की िमकी भी दी थी। िुधलस ने उसकी धशकायत िर कोई कारजवाई नही ों की, और 

उसने खुद को 16 जून 2020 को जहर धदया। 

NHRC जाोंच 

NHRC की जाोंच में खुलासा हुआ धक धिता ने आयोग में धशकायत दजज कराई थी धक अिनी बेिी के अिहरण 

और हत्या का आरोि लगाया गया ताधक वह िुधलस धशकायत िर धकसी कारजवाई से खुद को बचा सके। जाोंच 

धवभाग ने लड़की के धिता के क्तखलाफ उसकी माइनर बेिी को बेचने के आरोि में कानूनी कारजवाई की सुझाव 

दी और दानिुर के िुधलस कधमजयोों के क्तखलाफ उसकी धशकायत िर कारजवाई की जाने की धसफाररश की। 

एनएचआरसी की स्पॉि जाोंच िीम ने इसके अलावा राज् सरकार को ‘नािा प्रथा’ की सामाधजक बुराई को 

रोकने के धलए कानून लाने की धसफाररश भी की। 

इसके बाद, 23 जनवरी, 2020 को, आयोग ने इस मुदे्द की जाोंच के धलए अिने धवशेष ररिोिजर को धनयुि 

धकया था। उन्ोोंने बहुआयामी रणनीधत द्वारा इस सामाधजक बुराई को सोंबोधित करने की तत्काल 

आवश्यकता का भी सुझाव धदया क्ोोंधक यह बुधनयादी मानवाधिकारोों का उल्लोंघन करता है। आयोग ने इस 

सोंबोंि में उिाय सुझाने के धलए मामले को अनुसोंिान प्रभाग को भी सोंदेश भेजा। 
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ररसचज धवोंग ने िाया धक ‘नाि प्रथा’ वेश्यावृधत्त के आिुधनक रूिोों के साथ तुलनीय है। सधमधत ने सुझाव धदया 

धक कानून बनाने के अलावा मधहलाओों को ‘नि प्रथा’ के धलए मजबूर करने में शाधमल व्यक्तियोों िर मानव 

तस्करी से सोंबोंधित कानूनोों के तहत और नाबाधलग लड़धकयोों को िॉक्सो अधिधनयम के सोंबोंधित प्राविान के 

तहत बेचने के धलए मुकदमा चलाया जाना चाधहए। इसने लड़धकयोों और मधहलाओों की आधथजक और 

सामाधजक क्तस्थधत में सुिार के धलए जागरूकता िैदा करने और धशक्षा और रोजगार प्रदान करने के अलावा 

‘नि प्रथा’ के मामलोों को दजज करने के धलए ग्राम स्तर िर एक बोर्ज या एक समूह स्थाधित करने का भी 

सुझाव धदया। 

NHRC के बारे में सोंधक्षप्त जानकारी 

भारत का राष्ट्र ीय मानवाधिकार आयोग (सोंधक्षप्त रूि में NHRC) 28 धसतोंबर 1993 के मानवाधिकार सोंरक्षण 

अध्यादेश के तहत 12 अकू्टबर 1993 को गधठत एक वैिाधनक धनकाय है। इसे मानवाधिकार सोंरक्षण 

अधिधनयम, 1993 (PHRA) द्वारा वैिाधनक आिार धदया गया था। NHRC मानव अधिकारोों के सोंरक्षण और 

सोंविजन के धलए धजमे्मदार है, धजसे अधिधनयम द्वारा “सोंधविान द्वारा गारोंिीकृत व्यक्ति के जीवन, स्वतोंत्रता, 

समानता और गररमा से सोंबोंधित अधिकारोों या अोंतराजष्ट्र ीय वाचाओों में सधिधहत और भारत में अदालतोों द्वारा 

प्रवतजनीय” के रूि में िररभाधषत धकया गया है। 
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